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’.IN TBE CENTRALlADMINISTRATIVE\TRIBUNPL, JAIFUR BENCE, JAIPUR.

O.A.No.81/¢OOO . ©  Date cf orcer. 04.04.2000
" A.C.Jhay S/o Shri C.L.Jha, 162‘ Cm Shiv Cclcnyy Jhotwara,
{Ja:purg‘presently pcsted as quervisor. Gerriscn Engg.y
Khatipura, Jajpur., ‘?i T
' ' ' ...Applicant.
Ve.

I . Unicn of India through Ministﬁy of Defence throuch the

Secretery,; Army ﬁead Qrtrs, DﬁQ Post Cffjcequew Delhi.

2. :  Chief Engineer, Jaipur Zone, Pcwer Hcuse Road, Bani Park,
Jeipur. 'A N ' l
3. ' The ACE(Werks) C/c CE, Jaqurxzoneu O/o the ChJef
| Enaneer, MES, Power EHcuse Rcadg Banj Park Jaqur.
4. - th: Jai Prakaeh, Garrison EngGreer, MES,. RKhatipuras
= "~ Jaipur. j ,
5. Shri I.K.Jindar, ESO Iu GarrJecn Eng:neer Ofche, MES

Y

Khathurca Ja:pur. ;

) ...Respondenté.

Mr. Manish Bhanderi - Counsel for the appl:cant

Mr.panjay Pareek = Ccuneel for responcentr.

comaM: L R
Hen'ble Mr.S.K.Agerwel, JuCicigl Member - k

PER HON'BLE MR.b.K AGARWAL, JUDICIAL NEMBFR. !

-+ 1In tth Or:q:nal Appl:cat:on uhder Sec.19.cf the Administ—-
rative Tribunals Actu 1985, the apmﬂ:cant akes & prayer tc cuaeh
the' Jmpucned crder dated 27.12.99. I -

2. - By @n order cdated 29.2.2000 tth Tr:bunal directe€ the
respondents not to Jmplement the tran=ﬁer crder dated 27.1Z. 99"
(Annx.21) till the next dateB prov:cec‘:t has nct elready been

Jmplnmenteo and the appﬂlcant has nct &lready been/rel:evec.

4, At the stage of admission tcda&g the ‘lesrned ccunsel for

the parties have agreed.tc dispese cf ﬁhe O:A finally.
. Heard the learned councel for the @artjes and alsc perused

the whcle recor@. T B -

" 6. . The applicant present Jn percon who undertake tc the

effect that "he is ready and: wnllnnc to handcver the charge cn the

. expiry of two mcnth= previded during th"c pericc he is allcwec te

werk on the' same poct for the purpoce cf comp]et:ng the reccrcu'
etc, if any". . T :

7. In case if there is any 1apse cn: the part cf. the
epplicent, the interim direction alreaéy issued cn. 29 2.2000. shall

autcnat:cclly °tand vacated; after the expnry cf two mcntht.

. 8. In view cof the uncerteking ngen by the cpp{Jcant himself,
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the interim order already issued will not be a ber to do the daily

traneactncnc of the stcres BN {
9. . In view of the above; the C.A :» Gisposed of accordingly
with no crder es to costs. ° | .
: Xx\ A/K\”“” A
) ' : f ) S.K.Agarwal )
| Fewber (J).
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